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F. No. 3/7/2017-RE
Govomment of India
Ministry of Finance
ment of Economic Affairs

gK )l

251-D. North Block. New Delhi ll0 001

Dated the / 64 March 2023

Yacancv Clrcular

Subject: - Selection for the post of Judicial Member in Securities Appellate
Tribunal (SAT), Mumbai - Reg.

Securities Appellate Tribunal (SAT) is a statutory body established under
the Securities and Exchange Board of lndia Act, 1992 to hear and dispose of
appeals against orders passed by the Securities and Exchange Board of India, the
Pension Fund Regulatory and Development Authority (PFRDA) under the
PFRDA Act, 2013, Insurance RegulBtory Development Authority of India
(IRDAI) under the Insurance Act, 1938, the General Insurance Business
(Nationalization) Act, 1972 and the Insurance Regulatory and Development
Authority Act, 1999 and the Rules and Regulations framed thereunder. SAT is
located at Mumbai, and the Judicial Member, upon selection, will be posted at
Mumbai.

2. Applications are being invited for the following one vacancy

Post Place Date of Vacancy
Judicial Member Mumbai 04.02.2023

3. Qualification:- The qualifications, etigibility, salary and other terms and
conditions of the appointment of a candidate for the post of Judicial Member
will be govemed by the provisions of the Tribunal (Conditions of Service)
Rules, 2021.

As per rule 3(7Xb) ofthe Tribunal (Conditions of Sewice) Rules,202l, a
person shall not be qualified for appointment as Judicial Member in Securities
Appellate Tribunal, unless he, -
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is, or has been, a Judge ofa High Court; or
has been an advocate for ten years with substantial experience in litigation
in rnatters relating to financial sector before Securities Exchange Board of
India, Securities Appellate Tnbunal, High Court or Supreme Court

As per proviso under section 3(l) of the Tribunals Reforms Act,202l, "a
person who has not completed the age of 50 years as on the last date for
submission of applications, shall not be eligible for appointment as a Member".

4. Thc Search-Cum-Section Committee constituted under the Tribunal
Reforms Act 2021 for recommending names for appointmenl to the said post
shall scrutinise the applications with respect to suitability of application for the
posts by giving due weightage to qualification and experience of candidates ahd
shortlist candidates for conducting personal interaction. The final selection will
be done on the basis of overall evaluation of candidates done by the Committee
based on qualification, experience and personal interaction.

5. Applications of eligible and willing officers are requested through proper
channel(wherever applicable) and are accompanied with (i) bio-data in the
proforma at Annexure-l (ii) Certificate to be fumished by the employer/ head of
office/ forwarding authority as in Annexure-Il (iii) clear photocopies of the up-
to-date CR./APAR dossier of the officer containing CRIAPARs of at Ieast lasr
five years duly attested by a Group A officer (iv) cadre clearance (v) integrity
certificate/cleamnce from vigilance and disciplinary angle as in Annexure-Ill
(vi) statement giving details of major or minor penalties, if any, irnposed on the
officer during tbe last ten years, to the following address, sc, as to reach this
oflice latest on or before 24th April 2023. The applications may also email at
oawankumar.irs(Osov,in and dinesh.bisht@nic.in.

Shri Pawan Kumar
Director (RE)

Financial Markets Division
Department of Economic Affairs

Ministry of Finance
78, North Block, New Delhi I l0 001

6. No TA,/DA will be admissible to the candidates to be called for
interview/interaction. The candidates are required to make own arrangements.



7. The prescribed application forms are annoxed (Annexure I to III).

8. Any application received after due date without necessary Annexure(s) as

mentioned above will not be entertained

Wide publicity may be given in all organizations and their field formations to
facilitate early and optimum number ofapplications. '?,---'

(Pawslrf.umar)
Director (RE)

Tel: 23093556

To

I . The Registrars/Registrar General of all High Courts of India
2. Registrar General, Supreme Court of India, New Delhi
3. The Registrar, SAT - for publishing the circular on their website

RA A U JODHPUR

No. /RSJ/Estt.A(ii)/04/ 2023 I \t) zl Date l+/qlzoe^g

Copy forwarded to foltowing for in rmation and necessary action:'

I. Hon'ble Judges sitting at Raj. Hi9[ Court Jodhpur through P.S,
2. Registrar (Admn.), R.H.C. Berlch Jaipur with the request to

distribute it to all the Hon'ble Judges sitting at R.H.C. Bench Jaipur
through P.S.

3. Computer Cett, Rajasthan High Court, Jodhpu
same on officiat website of Rajasthan High Court

g therforu din
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5. Contact Details

7. Educational qualiircation (in reycrcc chronological order)

SI, NO Name of
University

Equivalent
lnstitution

Degree Year of
passing

Division /

Yo of
marks
obtained

Annexure-I

Space for photogaph
duly signed by

candidate

Official

Academic
Distinction Specialization

Subject /

I Name
2

3

Date of Birth
Catesory (SC/ST/OBCruR)

4 DesiFlation ?rofession

Address
Permrnent

Residential
Present

Mobile/Phone No
Dmail

6 Cadre/Service

IWhercvcr applicable]



8 work Experience

8A. For the experience as employee, Employlent record in chrcnological ordor starting
with present Employmenl, list in rcverse:

S

No
Name & Address of

employer
(Govt. / PSU / Ministry /
Depanment / any other

DesignDtion,
Pay or Scale of
pay (Pay h Pay

Matrix)*

Period of Service Nature of
work /

exp€riellce
From To

*Also indicate SI No. in above, which is equivalent to Additional Secretary/District
Judge/Additional District Judge/Major General (as applicable under the qualificatior) or
above

88. For the experience as Professional record in chronological ordcr starting with Fesent
Engagement, list in reverse:

S

No
Details ofProlession Period of Service Natur€ of work done*

From To

*Such as Administration /Service matters /Judicial or Qusai-Judicial /Criminal/Civil
/Taxatio[ /Company Affairs /Environmental matters /Finalce /Accountancy /Economics
,/Business /Commerce /Management /Public Affa[s or any other as may be applicable.
Engagemenl with Covemment, ifany, may bc indicated.

9 Date from which drawing
the pay scale in the grade of
Addilional Secr€tary/
District Judge/Additronal
Dislricl Judge/ Major
Gencral to the Government
of India or any equivalent
raflk (wherever applicable).

l0 Write up on adjudicating
experience of the applicant
(20O words) [Wherever
apDlicablel



lt Expcrience alongwith brief
write up in handlitrg Cases

before relevant
Courts/Tribunals/ (Reported
CasesrunreportedCases) [if

licable
Proof of Experience,
including
Enrolment/Registsation No
As an Advocate/CA etc.

[For candidates other than
Govt. or Judiciol oflicers

t6 Affiliation with
proLssronal bodies/
tlstitutioas/societies/or any
other body including

lidcal party
Additional information, if
any, which you would like
to mention in support ofthe

licatioD for the st.

DECLARATION

l. I certify that the foregoing information is conect afld complete to the best of knowledge
and bcliel and nothing has been concealed/disloned. II at any time I found to have
concealed/distorted afly nraterial information; my appointment shall be liable to sumfiBry
termination without notice.

2. I shall Dot withdraw my candidaturc after the meeting of the Selection (lommittee

3. I shall not decline the appointment, ifselected fo. appointmert by the ACiC.

4. I shalljoin rvithin 30 days fiom the date ofrssue oforder ofappointment.

Details of Such Cases (Reported
Casesrunreponed Cases)

12

l3 Annual lncome along with
copy of latest ITR [For
Candrdates other thafl Co!,1
or Judicial Officers

t4

t5

Write up on five major
achievements (200 words

Awards,'ho[ours/publication
each

ifa

t7



5. I am aware that in case I violate atry of the conditions mentioncd at Sl.No,2 to 4, the
Govemment of India is likely to debar Ee for a period of three years for consideration for
appointment outside the cadre and in any Autonomous Body/Statutory Body/Regulatory
Body.

Place
Date:

Signaturc of the candidate



Annexure-II

CERTIFICATE TO BE FURNISHXD BY THE EMPLOITR/IIEAD OF
OFFICE/T'OR\trAR.DING AUTHORITY

L Certified lhal lhe particular fumished by Shri/Smt/Kum
-------are corecl and he/she possesses educatlonal qualificatlons and expelience mentioDed in
Annexure-L

2. It is also certified that there is no vigilance/ disciplinary case eithel pending or being
contemplated against hirn/her and vigilance clearance issued by CVO rn the enclosed
Annexue lll.

3. His/her integrity is certified

4. No major or miror penalty was imposed on Sfui/Sml,/Kum----
-------during the last l0 years period.

5. The up-to-date attested photostat copies oIACR/APAR of last years (each pholostat copy
of ACR-/APAR should be attested) in respect of Shri/Smti'I(um--
*--------in enclosed herewith.

Seal & Signature ofthe cadre conkolling Authotity



Annexure-III

PARTICI,'LARS OF THE OFFICERS FOR WIIOM VIGILANCE CLEARANCE IS
BEING SOUGHT

(To be turnished and signed by the CVO or HOD)

I Name ofthe Oflicer (in full)
2 Father's name
3 Date of Birth
4 Date ofRetirement

Date of entry into service
6. Service to which the olficer

belongs including batch /year/
cadre etc., wherever
applicable

7. Positions held (During ter precediDg years)

S. No Organization
(name in tull)

Designation
& Place of

Posting

Administrative
/ Nodal

Minislry /
Department

concerned (in
case of

Olficers of
PSUS. etc.)

From To

8 Whether the oflicer has bcen placed on the agreed
list or list ofOfficer ofDoubtful Integrity (ifyes,
details to be given)

9 Whether any allegation of misconduct Involving
vigilatrce angle was examined against the olficer
during the last l0 Years and if so wirh what result
(*)

IO Whether any punishment was awarded lo the omcer
during the last l0 years and ifso, the date of
imposition and details ofpenalty (i)

ll Is any disciplinary/ criminal proceedin[s or charge
shect pending agaiNt the omccr as on date (ifso,
details to be fumished, including referlnce number,

5



t2
ifan of the Commission
Is any action cofltemplated against the Officer as on
date ifs details to be fumished

(+) If vrgilance clearance had been obtained from the Cornmission in the past, the
information may be provided for the period thereafter,

Date

(NAME A I.{TJ SIGNATURE)


